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CENTRAL ADMINISmATIVE TRI8UNAL 

CALCUTTA BENCH 

. 22 1 of. 1997 
TUFtT'TE D) 

(In connection with OA.1528/96) 

Date otOrder: 11.6.97. 

Present: Hon' ble Mr.Justide I.K.Chatterjee,Vice_chairma fl, 

Hone ble Mr. M.S.Mukherjee,Adinjnjstratjve Member. 

UNION Ok' INDIA & ORS. - REsPONDENTs/pcTI1ON1Rs 

-vs.,. 
SARI3ANI PROSAD MUKHERJEE & 0RSS PPLICANTS/ 

OPPOSITE PARTIES. 

For the Respondents/etjtjoners:Mr.R.N.Das,couns4 
with Ms.U.Sanyal,counsei, 

For the Petitioners/Opposite Parties-Mr.Samir Ghc',H 
Co un se I 

Heard on: 11.6.97. 

ORDER 

This is an application filed out of the list this 

day by the Respondents/?etitioners,arisingout of OA.no.1528 
rr! 

of 1996/ xbd 	was disposed of. on 11.2.97, to extend the tirre 

granted therein to impldment the judgement. It appears that 

by that judgement , time was allowed for 4 months to Implernen t 

the judgement from the date of coniunication of the Order. 

New, in this pe.ent MA, the present petitioner has 

stated that because of lengthy process, some more time is 

required to implement the judgement. Mr.Ghosh, ld. counsel for 

the Opposite artie, states that the prdsent application(the r  

does not disclose 

/) r / 

Ho,ever, considering the facts and circumstances of 

the case and the stthnissions made before us by the ld.counsel 

for both the parties, we direct that the judgement in question 
Xly 
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ç4 & 
abe iivpleitented with&n 3 months from this date and no 

further extension of time will be allowed. 

MA is thus disposed of. 

Certified copy of this Order be delivered to 

the ld.counsel tor both the parties. 

- 
/ 

(M.$.Mukherjee) 	 /kX.K0Cb 
Member(A) 	 ihajrman. 


